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INTRODUCTION

1, the Chairman of the Joint Committee on Offices of Profit, having been

suthorised by the Conmittes 10 peesent Uy Report on their bebalf, prescat this Seventh
Report of the Commiitice.

2. The matters covered under the Reposs ween considered by the Joint Committee
on Offices of Profit af their sittings beld on 4 December, 2002, 15 January, 2003 and

30 May, 2003. The Minutes of the sittings form part of the Report and are at Appendix.

3. The Committee examined the compasition, character, functions, etc. of three
Conunittoca/Boards constissted by the Stno/Union Goverameats and the emolumenats
and allowances payabis (o their members sad non-official Disectory, Cheirmamn, eic.
with a view to considering whether holders of the officss of thess hodies would incur
memaumdm

gn-mmm  composition, character, functions,
ol aliowances pryblle 10 035 membuers of thess bodies was furnished by
bmmmmmmWmemm
to the State/Union Governments for fumishing the information desired by the
Committee.
5. mmmmmmmummuum
13 August, 2003.

6. mmmmwhmmmofbm
contidersd by them are givan in the succeeding parsgraphs.

~  VIRENDRA KUMAR,
Chairman,
Joint Committee on Offices of Profit.




REPORT
PART-A

CASES OF NOMINATION WRICH DO NOT APPEAR TO ATTRACT

=2

NOMINATION OF MEMBERS OF PARLIAMENT TO DISTRICT LEVEL
‘ ADVISORY COMMITTEE ON TRANSPORT, RAJASTHAN

The Government of Rajasthan, Departmens of
approval (letter dated 28 November, 2002) for nomination of al Members of
Pu‘hmntﬁomklju&nbmmDMLMAdvaommueeou

- Fhese Comumitiess was

Affairs, had sought

1 the order of Governoesnt of Rejasthan

dated 28 May, lembMM&ymmmm transparent
and accouniable.

1.2 The composition of the Committee is as followc:

)
(ii)
(iii)
Gv)
v)

{vi)

District Colloctor

Police Superintendent

All Legisiastive Members ©
District Magistrate- ‘

Gx)

(x)

i),

mmw ondeot of National/:

State Leve! Daily Newsgaper.
Nomination by Minister of Trassport)

General Manager, State Transport
c . L.
Dumg(TrmqamOfﬁc« =%,
(Staxe Transpost Offices in

"districts of Regional Headquarters)

Chairman
Member
Member
Member

" Member

Member
Member
Member
Member

‘Member

Member cum
Semlary

. Membcr cum

Sccmary



1.3 It has been stated that the functions of District Level Advisory Committee
on Transport are 1o consider and reconunend on the following subjects:—

() To make the Transport system of the State more convenient.

(25 To make the Transport lydch more transparent and accountable.
(3) To give suggestions for improving the Urban Transpart System.
@ To sfve suggestions for operating new routes,

(4] Tomvemuunomfmmmm“mamwwmepubhc
convcmeucc

(7) To give suggestions for restricting the illegal ‘!‘nupmt Operation.
®) To participate inRoad Safety Week.
©) To improve the sorvices of Transport Corporation.
(10) To partcipate-in Joint Intense Checking Campaign.
(11) o give suggestions u;-mmcc the number of Road accidents.
(12) Other related subjees... -

lQWu&mGovahuMMhmwwm

coastityted anly to give suggestions and that it doss aotm any legisiative function
or any financial powers.

1.5 Bnqnnd about panicipation of Members of Advisory Committee in the
Joint Intense Checking campaign, the Government of Rajasthan stated in a written
reply that "the nominated membesz of the District Level Transport Advisory Committee
only advise about making the transport system more convenient. Effective action is
taken thereon afier serious consideration. The members of the Committee are not

uqmndtobiuchdadmthe;ommdvechochngw
lﬁmmmbMpofdewm&mmhmwbe“honomy

LTT\uComnﬁttuonOﬂImo!PmﬂteoMndthemnMrm
hejd on 15 January, 2003. (APPENDIX D

1.8 The Committee note from the information furnished by the Government of
Rajasthan that the non-official members (including Members of Pariiament) of
District Level Advisory Counnittee on Transport are not paid any remuneration and .
the membership is honorary. The Commities aleo notq that the functions of the
Advisory Conumittes are to make transport syptemn mors copvenient, fraasparent and
accountabls in Rajssthan and to give saggestions for improving the urban transport
systén. As'such, the functions of mmm@mmumm
Mmmumwmmm
of Parliament) of the Advisory Committee may be exemug?: ¢ *rom disquakfication fon
being chosen as, or for being, a Member of Parlisment.



CHAPTER 0
' NOMINATION OF SHRI P.R. KYNDIAH.

MPASCOCHAIRMANOFSW‘EPLANNINGBOARD

MBGHALAYA

The Government of Meghalaya (Planaing Department) requested for the
approval of Hon'ble Speaker Lok Sabka on° 17 March, 2003 for nominating Shri
PR. Kyndish, M.P. as Co-Chairman to the State Plmwiing Board, Meghalaya. They
had also stated that Shri Kyndiah's services would be utilizad in & purely advisory
capacity. The assignment would not carry any salary or other facilities except
normal travelling allowances for Ws moetings as and whea held.

22Asthemfmuonfmmshedbyﬂlemofmynwnot
complete, they were Mmmmﬁmm&mtof

Meghtllylﬁmmhed&
belgié-

MZIAWLMuWom

(') '!beSmelemgBo-d, Meghalaya was constituted on 7th September,
1972 with the following s of referonce: —

(a)

®)

©

@

To prepare an inventory of available and potential resources of the
State, capital and human, and investigate the possibilities of
augmenting and improving such resources.

Tomapamwveplndmc&uefgbuxt 15 t0 20 years
formeopmnnmmdbﬂmeeduﬁlima‘EbSmsmmd
indicate Plan priorities. A

To aidvise the Govt. regarding the formulation of Annual Plans and
the Fifth Five Year Plan.

Tbmmﬁnmmmmempmwmofmemmdm

‘ascenain the factars which have been tending to retafd cconomic

developmeat of the Sise and to determine the conditions to be

Mfmmusﬁlexmmofdnm

b sk other studies and function as may be assignod to
g fﬁkmmmMmem
Stato Gomutnmagt-an Mmay. apposr to be: sppropriste either for

foWgﬁ@;mmwkamm
of the prevaihagwonomtccondmou

mBoudhasslncebeenreconmmtedflomuntcwm

('l) Tthoudisnotana&hocBM.ItuthcthAdvuoryBodymthc
State and has been offering suggestions and recommendations 0

. the State Government on woonmmgmedevdqmdthe
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@) The Meghaiaya State Planning Board was last reconstituted with the
following Members vide Mﬁcmon No. PLA. 54/91/Pv20 dated
21.22000:—

1. ShriS.C.Marek, MLA Chairman
2 Shri W. Syiemiong Ex-MLA Deputy Chairman
3. Dr.RC.LalooEx-MLA | Deputy Chairman
4 CBM. Khasi Hills Autonomus Distelot Member
Council, Shillong
Council, Tura
6. C.E.M. Jaintia Hills Avtonomous District ~ Member
Council, Jowai
7. Shri S L. Marbaniang, Shillong Member
8. Dr. B.B. Dutta, Ex-MP, Shiliong Member
9. Shri Sanghgra B. Ssagma, Tura Member
10. Shri PR, Kyndiah, MLE. Shillong Member
1, mmnmw Member
12. Dr!chmm  Member
13. Dr.ED. Thomas, Shillong Member
14. _ Shri PD. Sangma, Bast Garo Hills Member
15. Shri Joimag Pde, Jowai Member
16. ShriCorwell P. Marak, Baghmara, South ~  Member
AT Sheill Sachang, Jowsn, Member
18. Shri 1D Polrthen, Laitumkhinh,'Shilong :  Member
19. Shri Mason Singh Sangma, Tura Member
20. Shri WR. Kharlukhi, Jowai Member
21. Shri Thomas Roy Mallai Mawlai, Shillong ~ Member
22. Shri R. Lyngdoh, Motinagw, Shillong Member
‘23 CbncfSecmary Gommmtofw - Member
24. _Principal Secrotary, Government of " Member

myn Plaisiing -
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' Themsweﬂmwmymmwchpam(s)mmy be
‘wudmdmmqlmmmofmswmmum

(N)Wofdw“nwn—oﬁdﬂmhm.ﬁewm
of office of the ChairgueaiCo-Chelrmen as well as of non-official mewbers is not fixed
and may be changed from time % tigne in the bxigency of public intevest. The Chairman/
mmmuuatmnwudwummof
the Govesnemt.

(v) The remueneration payablé to the Chairmas
whonmhwbmww&“ﬂ'ﬁwmm
Misistor of Stato/Deputy lﬁmhuwwww lheGovumuunder
"mw; barred:— .

' I TR SR
:fdny(‘u,‘ Bs. 20000 . "utm
w . -, C AL '... ML
(incleding o
constituency
slowanes of
Rs.5000 p.m.
2. Rlwctricad Rs.1,000 Rs. 1000 Re. 1,000 ' Rs 1000~  Rs.1,000
Energy p.m. pm, p= PRSIy pom,
3. Hospitakity Rs. 2,000 Rs,2000 © . Re, 2000 Pe. 2R3N Bs 2,000
) pm. pa. e o Pl P-
4. Cood Aom ol Acarof.
Conveyasnoe Rs. 200 Rs. 300
p.m. pm. s
3.POL. ) 250%tes () 250 Lies ()25%01%iwes (i) 250 bares
of pecral of pearol of petrol of petrol
pm P pan. pm - .
@Débamol (O 4Nme of ()4 Kms of (D) 42ews of
_ Moilpm |Moipm Mooipm - Meolpm
6. Acsosumodation ' Pre - Pres Pros Fres'
7. House remt TG00 | Re 10000 R&I0000  Rs 10000
if o Minkwes- -2 IS TIPEN & pm. < P
occupiss his :
peivate
residence (Ruls
9 of Minister's
Allowsnces &
Privileges
Rglu..l!”)
8. TADA.
a8 par Gowt.

Rules
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(vi) "1t had been stated that the Co-Chairman (designate) of the present State
Planning Board'{.c. Shri P.R. Kyndiah would not be paid any
- Temuperation’ st ] oncept TA/DA for atiending Board's meeting.
(vii) () (a) Sitting feefor members living in Shillong at Rs.175% per day.

" b} For members coming from outside Shillong at Rs. 200- per day.

(ii)- TA & DA is provided at the rate as admissible to Grade 1 Officers of the
-+ State Gowt. for attending mectings of the State Planning Board,
(vili). The powers and functions of the Board are as uader:—

) Tomnmmdnvmwmﬁﬂmofm

© State, capital and human, and isvestigate the possibilities of
angmmandhngovm;mhm

()] Tbmalmpluofmemfmmcmtuwwym
fonheopdmummdbdnnceduuhunmofthsSthmd
indicate Plan priorities.

(©) To advies the Govt. regarding the formulation of Annual Plans and
' Five Year Plans.

@ Tbmwmmmlbmplmuuonofme&hmumdw
ascertain the factors which have boen tending to retard ecosomic
development of the Stats snd to detormine the gonditions to be
c:wedfornmusfduuuﬁmo(&oﬂm. .

(e) To take up such othier studies and function as may be assigned to it
from titne to time and to make suitable recommendations to the State
Govemnment as may appoar to be appropriaw either for facilitating
discharge of the duties assigned 0 it or on coasideration of the
prevailing economic conditions.

® Toam%meiowdexuchuemuw legistative, or judicial
pomorconfut f disbursement of funds, aliotment of lands,
issue.of license, ¢, qr gives pawers of appointment; grent of scholarship
eic., the Gowverament of Meaghaiaya replied in the negative. To another
query as to yhether the Board wields influence or power by way of
pauonqc,;heumehadaiwbeen’rephedmﬂnncgmve '

2.3 The Committee considered the matter at their sitting held on
mw,m.ummxlm

ummmmmmwwuwa
Maeghaiaya that the salary and peris attached with the post of Chainyman/Co-Chalrmen
ahmwmmmmwmmaum

maumm:mhmzmauw
(Preveation of Disgualifieation) Act, 1959. Similarly, payiment of sitting fee to nom-
official nomsshers in addition 30 TA and DA is deemed to copstitute * " even whes)
ummwwdmhhﬂmu"&mmm
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The Corunittes alpo noted that during 7th Lok Sabha the Comuittee had examined
the State Plauning Board, Meghalays and had folt in their $th Report that the non-
official mpmabenn of the Board eught not be cxesnpt frem disqunlification as the powers
exarcised by the Board fhough apparently of fanctionnl nature were lkely ¢ Jead to
wiskding of inflaence.

2.8 Having considered all aspects of the matter, the Commnittee feel that the
office of Chairmen/Co-Chalrman ar sop-efficial members of the Stats Planaing

Board, Meghalaya with the attached sayimaration/sitting foe ctc. may disqualify the
holder thereof for being chosen as, o Sin g & Meober of Purliament. However,
with refareisce to thé specific case of Shei PR, Kyndiah, M.P. the Couunittee note
that e Government of Maghalays has sudesspesificsamtion that Shei P.R. Kyndish,
M.P,,the Co-Chuirman (designnte) of the presniiBinte Plauning Boasd will not be
paid sy remenerstion at all except TADA Do aitonding Beard's mesting. The
cmmmmh&umw
mwummquhwmm-&

mmv’mmgmnh«uu»md



: PART-B.
CHAPTER Il )

NOMINATION OF MEMBERS OF PARLIAMENT TO THE COMMITTEE FOR
mmmmsmwm
ONANMALS(CP(SEA).

mmmd&mm:mmcmmwmm
advice (D.O. letter No. 25/1/2000-AWD dated:22.9.2003) repanding the
applicability of the provisioas of "office of profit” to the Chairperson. of the
MfmmdeMWdWmvm
(CPCSEA). :

S‘QWMWMMWWW 15(1).‘(2)1!’&
Prevention of Cruslty to Animals Act, 1960. The Joist Comimittes on Officers of Profit
had examined the ssid Commsitiee during 4tk Lok Ssbbha and recomemandad in their 4th
Report that the composition, character and fanctions of the Comumnities wers suoh thet
Mmmmpummhmhipwwmndhqndiryfamm-.cla
being, a Member of Parliatont.

33mmugmdmmmmm~cm&-wmm
- the CPCSEA, dwmmhubmre—oumimdhy&ammumd
Profit

34mmwymdlsmmmmm
and daily allowances are payabie to non-official members of the Commities 88
admissible to Grade-I officers of Government of India The Chairperson and Mecnbers
of the CPCSEA are not entitied to any pay, sitting fee and compensatory aliowance.
3.5 The Commitios performs Logisiative, Executive and Finaacial foagtions as

mm&m&mdmfaMMmuwM@mm
objectives of prevention of unnecessary pain or suffering to animals before,
after the performance of experiments. In making any Rujes, dleCmnmmlltobe
guided by such directions as the Central Government may give. Section 17(4) of the
mwmmmmmmwmmmwumm
andmmamompafam;cxpmm
Executive
(®  Registration of breeders of small and large animats for exporiments.
(b) Registration of Animal Houses/facilities in Reseerch Institstes/Laborato-
ries, Medical Colleges, Productions Units producing seea vaccines and
drugs,



(c)
W of CPLSEA nominees on Institutional Animal Ethics

()
(z)
(b)

@

®) "

9

m of permission for conducting expenmeats on animals.

>‘r_

- (IECs) for giving clearance to projects involving

'exwm oa small animals in Rescarch Institutes/

Labontoriet, W Colieges and Production Units.

Graat of clm»fpmjecu involving experiments on large
animals through t N}-Committee on Large Animals.

Regulaﬁon of inooq of nhah for experimentation.
Regulation of m Mh

Power to mspead nﬁ mnto w to breeders and Animal

Mwmwmmmm'omormmfa
uym

Oi!hg assistance for rehabifitation of animals used in expenmems

lmpeeuoq of Institutes and their Animal Houses undertaking animal
experimentation, and issue of show cause notice in the event of non-
compliance with Good Laboratory Practices.

N

Fisancial

®

®)

The Commitiee has & budget of Rs. 45 lakhs during the current year.
Additionally, the Animai Welfare Bosrd of India has placed an amount
of Rs. 1 crore for use by CPCSRA forrehabilitation of animails used in
cxperiments, or rescued from distress.

The funds are used on activities like, assistance for rehabilitation of
animals, organization of workshops, confereaces, travel expenditure

" imcurred on inspections, and publications. The expendltnre is incurred
. with the approval of Chairperson.

Mﬁlmmmmn!hdrmmdm
4 Decsmber, mm-mmxn

3.7 The Commitise oboam that TA/DA payable to a non-official
.. mesmber of CPCSEA is covered wnder the Compensatory Allowanse as
defined in Section 2 (a) of the Pariiament (Prevention of Disgualification)
Act, 1959, In coming to a conélusion whether an office ought te be exempted
from disqualification it has to be.seen, besides "compensatory allowance’,’
. othar eriteria such as whether the office invelves exercise of legisiative,
“emacutive and financial pewers and thereby ensbies the helder to wield
infinence and patronage. CPCSRA sdmittediy performs legisiative,
exocutive and financial powers and epables the holder of the offize to wieid
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influcace. The Committee, therefors recommend that mon-official
Member/Chairperson (including Member of Parliament) sominated to the
Committes foy the Purpose of Conidil and Supervision of Experiments
om Antmals MA) shay mot B¢ éxempted from disqualification for
being clsdih as, or for belng, Member of Parliament.

New Deua; . VIRENDRA KUMAR,
13 August, 2003 , Chairman,
22 Srevana, 1925 (Saka) Joine a-m on Offices of Profit.

1 e
e on




APPENDIX-I
(Vide Paragraph 3.6 of Chapter — I
XX1

EXTRACTS OF THE MINUYES OF THE TWENTY FIRST SITTING OF
THE JOMWONOFF!CBSGFMHT

~~~~~~

TheCommmme4m 2002 from 1500 w0 1530
hours in Chairman's Room No, IZQ.MM Parliament House Annexe, New
Dehhi.

Shri Virendrs Kumarw  —  Chairman
MBuaERs
Lok Sabha
2 Shri Moinul Hassan
3. ShriK.A. Singtam
4. Shri Kharabela Swain
Rajya Sabka
5. Shri Nilotpal Basu
o SaCRTARIAT
" ShriRamAwtarRam  —  Joins Secretary
8bri A.K. Singh —  pPcPl
- Shwi Ashok Balwani —_ Under Secretary

A lhe outset, the Chairman welcomed the Members of the Committee.
Thereafier, the Comuditten took up for consideration the following Memoranda: —

E L) *¢ 1 J
MEMORANDUM No. 40
Nomination of Hon'ble Members of Parfisment to the Conunities for the paxposs of

Control and Supervision of Experiments on Ankmals (CPCSEA)
(Ministry of Environmesst & Forests)

The Committee noted that the non-official Members (including Members of
Parliament) of the Committee for the Purpose of Control and Supervision of
Experiments on Animals (CPCSEA) under Ministry of Environment & Forests were
entitled to air fare/any other mode of travel by road or reil as per actuals. Travelling

11
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admissible to Grade-1 officers of Government of India. The Chairperson and Members
of the CPCSEA were not entitled to any Py, sitting foe andcompensuory allowaace.

mmmmm&mmmmofumc@m
- were to frame the Rules for the-coaduct of experiments on animals; registration of
breeders of small and large animals for experiments; registration of Animal Houses/
facilitics in Research Institutes/Laboratories, Medical Coileges, Productions Units
producing sera vaccines and drugs; grant of permission for conducting experiments
on animals; power to suspend and revoke registration to breeders and Animal Houses;
power to cease experimentation on animals, and to acquire or transfer any animal;
inspection of Institutes and their Animal Houses undertaking animal experimentation,
and issue of show cause notice in the event of non-compliance with Good Laboratory
Practices.

The Committee further noted that CRCSEA had a budget of Rs. 45 lakhs during .
the current year. Additionally, the Animal Welfare Board of India had placed an
amount of Rs. 1 crore for use by CPCSEA for rehabilitation of animals used in
experiments, or rescued from distress. The funds were used on activities like assistance
for rehabilitation of animals, organization of workshops, confeseaces, travel
expenditure incurred on inspections, and publications. The expenditure was
incurred with the approval of Chairperson. The Committes recaivad grant from
Central Government (Ministry of Eaviromnent & Forests). The finds under the
Mahavir Birth Celebration Fusd were givea by the Departpasnt of Culture. As
such, the powers and functions of the Commities wors hgial&uvo. Executive
and Financial in nature,

In view of the above, the Commmae recoramended thnt the non-official
Chairperson/Members (including Member of Parliament) of Commiittes for the Pirpose
of Control and Supervision of Experiments on Animals (CPCSEA) might not be
exempted from disqualification for being chosen as, or for being, Members of
Parliament.

The Committee then adjourned.



- APPENDIX-I
(Vide Paragraph 1.7 of Chapter—I)
xxu

EXTRACI‘S-OF HIBMOFWTWENTYSECOND SITTING OF
THE JOINT COW!ﬁBON OFFICES OF PROFIT

(THIK!‘EEN'I‘H LOK SABHA)

The Commitioe sat on 'Wednesday, ISJmury 2003 from 1500 to 1530
housuCh-matRoomNo 129, Fuﬁou thmntHomAnnexe,New

Dethi. *,‘ .
-‘ N L b - R
* ShriVirendaKumae —  Chairman '
Memaers
Lok Sabha

2. Shri Moinul Hassan
3. Shri Kharabela Swain
4, Shrimati Kumudini Patnaik
Rajya Sabha
5, Shri Sangh Priya Gautam

. SeCRETARIAY
Shri A. Louis Martin ~—  Deputy Secretary
Shri Ashok Balwani —  Under Secretary

_ At the outset, the Chairman welcomed the Members of the Committee.
Thereafier, the Committee took up for consideration the following Memoranda:—

MEMORANDUM NO.42
- Nomination of Mambers of Lok Sabha to District Level Advisory:
Committes on Transport, Rejasthan

-~ The Committee noted from the information furnished by the Government
of Rajasthan that the mon-official members of District Level Advisory Committee
on Transport were not paid any remuneration and membership was honoary

The Committee also noted that the functions of the Committee were to make
transpoit system more convenient, trangparent and accountable in Rajasthan and to
give suggestions for improving the urban transpert system. As such, the functions of
the Committee were advisory in nature.

13 A )
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In view of the sbove, the Committee rocommmaded that the nos-afficial members
(inchuding Membars of Pactiament, if nomiasted) might besxempted from disqualification
forhauchoma.orfamam

The CM« then adjourned.
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Shri G. Putta Swamy Gowda
Shri G, Ganga Reddy

Shri XA Sangtam
Shri Kunwar Sarvaraj Singh
ﬂm KhlrlhdlSm
Rajya Sabha
Shri Nilotpal Basu
Dr.MN. Das
SECRETARIAT
1. 8bri S.K. Sharma -~ Joint Secretary
"2, $hri-A. Louis Matin —  Depwty Secretary
3, Shri Aghok Balwani —  Under Secretary

2. Atmeom,&nwmwdcmndthem'nofthec«nmme

Thereafter, the Committee took up Memoranda No. 43 to 43 one by one for
consideration:—

-4

LA LE )]

Nomination of Shri P.R. Kyndish, MLP. as Co-Chairman of

The Committee thereafter took tp for consideration Memoranda No. 45 reganding
nomination of Shri P.R. Kyndish, M.P. as Co-Chairman to State Planning Board,

15



16

Meghalaya. The Committee noted from the information furn
Government of Meghalaya that the ssissy and perks attached wit
Chairman/Co-Chairman of the State Planning Board whose sta
equated with that of the Chief Miwister/Cabinét. Minister/Minister of
Minister did not fall within the limits of the Compensatory Allowar
in Section 2 (a) of the Parliament (Prevention of Disqualificatior
Similarly, payment of sitting fee to non-official members in additi
DA is deemed to constitute "profit” even when the amount payab
sitting fee is well below the "Compensatory Allowance”. During 7t
the Committee had examined the State Planning Board, Meghalaya
in their 8th Report that the non-official members of the Board ou;
exempted from disqualification as the powers exercised by the E
apparently of functional nature were likely to lead to wielding of i

(ii) Having considered all aspects of the matter, the Commi
although the office of Chairman/Co-Cheirman or non-official me:
State Planning Board, Meghalaya with the attached remuneration/si
may disqualify the holder thereof for being chosen as, or for being,
Parliament, however, with reference to the specific case of Shri P
M_.P. the Commiittee noted that the Government of Meghalaya had' mi
mention that Shri PR. Kyndiah, M.P. the Co-Chairman (desigasted) t
State Planning Board would not be paid any remuneration:af all &
for attending Board's meeting. The Committee, therefore, focommen:
PR. Kyndiah, M.P. might be exempted from disqualification for beir
or for being a Member of Parliament while holding the office of Co-
the State Planning Board, Meghalaya provided that the TA/DA and ol
payable to him do not exceed the Compensatory Allowance defined
(a) of the Parliament (Prevention of Disqualification) Act, 1959 anc
that would be exercised by him do not lead to wielding of influenct

The Committee then adjourned.



APPENDIX-IV
XXV

EXTRACT OF MINUTES OF THE TWENTY FIFTH SITTING OF THE
JOINT COMMITTEE ON OFFICES OF PROFIT

(THIRTEENTH LOK SABHA)

The Commitiee sat on Wednesday, 13 August, 2003 from 1500 to 1530
hours in Chairman's Room No. 129, First Floar, Parliament House Annexe, New
Dethi. ' '

Lok Sabha
2. Shri KA. Sangtam '
3. Shri Kharabela Swain
Rajya Sabha
4. Dr. MN. Das
Shri Eduardo Faleiro
I 'Smm
ShriA LouisMartin _—  Deputy Secretary
Shri Ashok Balwani —_ Under Secretary

2. At the outset, the Chairman welcomed the Members to the sitting of the
Committee. Thereafter, the Committee took up the draft Seventh Report for
consideration aad adopted the same without any modification. Thereafter, the
Committee authorized the Chairman to present the same to Parliament.

3. Thereafler, the Committee took up MEMORANDUM NO. 46 regarding
Nomination of Smt. Sheela Gantam, Member of Parliament to U.P. Control
Board. Committee noted that nominated Member of the Board did not have any
direct role and responsibility in regard to the day-to-day functions/work of the
Board and were not directly empowered to give any directives. The Committce
aiso noted that TA/DA payable to non-official members was covered by
‘Compensatory Allowance’ as defined in Section 2(r) of the Parliament (Prevention
of Disqualification) Act, 1959. It was also noted that the nominstion of Members
to the Utlar Pradesh Control Board was done in terms of Section 5(2) (d) of the
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Orphanages and other Charitable Homes (Supervision and Control) Act, 1960
enacied by Purliament. Keeping all these aspects in view, the Commitiee decided
to recommend that the nomination of Smt. Sheela Gautam, M.P, to U.P. Control
Board might be exempted from disqualification. Since the nomination was covered
by the provisions of the Act passed by Parliament, theCommmee also decided
that the case need not be reported to the Parliament.

4.nm,mc«mwmkupmmonmu,m.ﬂw
Nomination of Memtbers of Parliament to the (i) State Level Vigilance and Monitoring
Committee, Rajasthan and (i) District Level Vigilance and Mositoring Committecs,
Rajasthan. The Committee noted that these Commitices had-been constituted in
pursuance of the Scheduled Castes and Scheduled Tribes (Prevention of Atrocities)
Ruies, 1995 framed by Government in terms of the provisions of the Scheduled
Castes and Schéduied Tribes {Prevention of Atrocities) Act, 1989. The Committee
also noted that the Members of these Committees would get TA/DA and other facilitios
as admissible to Members of Parliament. The Committee observed that since these
rominations were covered by provisions of the Rules framed by the Central Government
in pursuance of the Act passed by Partiament, the nomination of ron-official members
(including Members of Parliament) to State Level Vigilance and Monitoring
Cmnnumemdozmuvelvmhneemd}domtom;cmcidmmpwm
aitract disqualification.
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